
Information note 1 
Accounting framework for public-to-private service arrangements 
This note accompanies, but is not part of, Appendix A 

 

The diagram below summarises the accounting for service arrangements established by Appendix 

A 

 

No 

Does the grantor control or regulate what services the 

operator must provide with the infrastructure, to whom 

it must provide them, and at what price? 

 

Does the grantor control, through ownership, 

beneficial entitlement or otherwise, any significant 

residual interest in the infrastructure at the end of the 

service arrangements? Or is the infrastructure used in 

the arrangements for the entire useful life? 

Is the infrastructure existing 

infrastructure of the grantor to 

which the operator is given access 

for the purpose of the service 

arrangement? 

 

Is the infrastructure constructed or acquired by 

the operator from a third party for the purpose of 

the service arrangement?  

 

OUTSIDE THE SCOPE OF  

APPENDIX A SEE 

INFORMATION NOTE 2 

 

WITHIN THE SCOPE OF APPENDIX A 

Operator does not recognise infrastructure as property, plant and 

equipment or as a leased asset. 
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No 

No 

No 

No 

Does the operator have a 

contractual right to receive 

cash or other financial asset 

from or at direction of the 

grantor as described in 

paragraph 16 of Appendix 

A? 

 

Does the operator have a 

contractual right to charge 

users of the public services 

as described in paragraph 

17 of Appendix A? 

OUTSIDE THE 

SCOPE OF 

APPENDIX A SEE 

PARAGRAPH 27 of 

Appendix A 

Operator recognises a financial 

asset to the extent that it has a 

contractual right to receive cash 

or another financial asset as 

described in paragraph 16 of 

Appendix A 

Operator recognises an 

intangible asset to the extent 

that it has a contractual right to 

receive an intangible asset as 

described in paragraph 17 in 

Appendix A. 
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